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Present: MNone for ériginal applicant.

Shri O.$.rahendur counsel of the original ;
respondents. ;
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Heard Shri D.S. Mahandru, i counsel for

petitlonerjoriginal.respondentsw

) ] . W
fhe present & I8 seeking extension of tim@sél— -HM
abount 12 weeks B to comply with the. Tribunal®s
order  dated 21.10.2002 in DA~2598/2002. The learned
counsel invited attention to a letter dated 15.1.2004
—Ren been weeeiveS .
(ﬁnnexure R~I)and statad that the &anctionﬁfor grant
rd
of  higher pav scale. Learned caounsel further states
that this Tribunal had earlier extended the time upto bﬂh
31.1.2004, However, there has baen some dalay  in
implementation of the order because of Ffiling of
contempt petition initially by the applicant;\mm b
geoount  of  administrative daaly thereafﬁz; Laarned
counsel informs that actual benefit to the applicants

is likely to be extended very shortly. L

Motice on MA was issued to -the  original
H
applicants but no rapresentation has bsen made on

their behalf.
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The applicant/original

rapondsnt Aograntes

further  time to implement the ordepr
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20.4.,2004,

acaordinglyy/

MA-378/2004
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(R.K. Upadhyaya)
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